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Orij1ai APPlication No 
Misc. Petit * I on No 	

/ 
- Contettt Pe1ti0n Nd 

Re,jeu Appli cati on  

Rpplicant (s) 

Respondent (s) 	k • 	 ____ 

kcj)ocate for the Applicant (s) 
SSrr1K 

Advocate for the  Respon  

I 	the parties. 

Issue 	on the Respo 

dents to ShOW cause a to why the 
U 	

j application shall n admitted. 
Returnable by four weeks. I 	

List on 8.11.02 for missiOn Jr 	 - • 	
/ 

l4enbor 	 ViCCLan 
11L01(od 

8.11.02 	Await service repo. List on r 	
- 	

21.11.02 for mission. 

im 	
Vice-Chairman 
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21.11902 	Heard Mr. S.Sarma, 

counsel for the applicant. 

The application is 

Call for the records. 

List on 23.12.200 

learned 

admit ted. 

2 for orders. 

kfr- 	4A 1'L 

C 
Member 	 VIce-Chairman 

mb 

23.12.02 	On the prayer of Mr. A.Deb Roy. 

learned Sr. C.G.s.C. for the respond-  
ents further four weeks time is allowed 

to the respondents to file written 
statnoflt. 

List on 28.1.2003 for orders. 

J;/ ! 

cs 
Member 
	

Vice-Chairman 

mb 

28. 1.03 Present : The Hon.ie Mr. Justice D.N. 
howdhury, Vice-Chairman. 

The Hon'ble Hr. S.X.Hajra, 

t 
	 &dministrative Member. 

............................
. 	

Put up again on 19.2.2003 

to enable the respondents to file 

••• .[• 	

* 	 titten 3tatemen. 

- 	 - .. 

ar 19.2,200.3 

	

Member 	. 	 Vice-'Chrman 

Present : The kion'bje Mr. Justice D.N. 
Chb.wdhury, Vice-Chairman. 

• 	The Honbje lir. S. 8iswas, 
• 	 . 	

.. 

 
Administrative Menber. 

Put up again on 20.3.2003 

tor.ènab1ethe., re.spondentsto file 
-wittñ statnnt. 

aT 	-S 

Mber 	-• - •': 	Vjcehjman 
mb 
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o. . 302 	2.002 

NotesoftheRegistry 	Date 	Order of the Tribunal 

20.3.2003 	Written statement has been At 
'ed I  The case may n: be listed for 

	

b 	 hA44' \-t-vi-' 	 he ar ing . 	 ' 

	

61 	 Accordingly the casa is listed 

for hearing on 30.4.2003. The appli.. 
V 	

' 	 cant may file rejoinder, if any, wi- 
V 	'thin two weeks from today. 	V 

H ~~Vice—Chairman 
bb 

30.4.2003 	List the matter before the 

Single IIench on 15.5.2003 for 

hearing. 

Vice-Chairman 

mb 

	

r0vaWz 	 V 	.14.5.2003 	on the prayer of Mr. S. Sarrfl 

' 1earned counsel for the applicant.,  

the case is adjourned. List again 

V V 	 . 	 on 2796.2003 for hearing. 

Vice.aChairman V 

H mh 

27.6.2003 	 Heard the learned counsel 

or 	the 	parties. 	Hearing 

//1 	 . 	 concluded. Judgment delivered in 

open court, kept in separate 

	

€'..0',!C 	 sheets. 	The 	application 	is 

dismissed. No order as to costs. . 

U 
Vice-Chairman 

nkm 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHT1 8ENCH 

302 
No, 	. 	of 2002 

( 

27.6.2003 
DATE OF DECISION ........... 

j 	Kumar Sarkar .2PPLICeiNT(S). 

S. Sarma, Mr D.K. Sarma and 

pa0s 0  . . . . 	 . . . . 	
. 	 . . ." 	

ADVOCATE FORTHE, 
APpLIcA1'rr(s). 

-VERSUS- - 

nion of India and others .RESPONDENT(S)Ô 

Deb Roy, Sr. C.G.S.C. 	
. ADVOCATE FOR Ti- 

0 0 0 0 0 0 0 0 0 0 0 9 0 0 0 0 0 0 	
RESPOJIJEN'I' ( s I. 

THE UO'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE OLtBLE 

1. jlae. ther Reporters of local papers may be allowed to see 

judgment ? 

20 e referred to the Reporter or not 

3s,  Whether their Lordships wish to see the fair copy of the 
jument 7 

4. hther the judgment is to be circulated to the other 
erches ? 

ucgment delivered by Ho'ble Vice-Chairman 

Shr 

Mr 

Ms 

ThE 

Mr 
o 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 

Original Application No.302 of 2002 

Date of decision: This the 27th day of June 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Himanshu Kumar Sarkar 
:~ S/o Late Hiren Chandra Sarkar 
II Resident of Royoar, Tarapur, 
Silchar, District- Cachar, Assam. 
By Advocates Mr S. Sarma, Mr D.K. Sarma 
and Ms U. Das.. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 
The Engineer in Chief, 
Army Head Quarter, D.H.Q., 
New Delhi. 
The Chief Engineer, 
Shillong Zone, 
Shillong. 
The Work Engineer, 
Head Quarter, 
137, C/o 99 APO. 
The Garrison Engineer, 
Silchar, 
MES, Masimpur, P.O.- Arunachal, 
Assam. 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D B R (ORAL) 

Applicant 

Respondents 

HOWDHURY. J. (v..C.) 

The issue pertains to appointment under the 

;ompassionate appointment scheme. 

I have heard Mr. S. Sarma, learned counsel for the 

ipplicant and also Mr A. Deb Roy, learned Sr. C.G.S.C. at 

Length. On consideration of the materials on record it is 



: 2 : 

apparent that the case of the applicant for compassionate 

appointment was also considered. The respondent authority 

assessed the respective claims of the aspirants for 

compassionate appointment. On balancing the factors, in 

their assessment they found that there were more needy 

and eligible persons for employment against the 5% 

vacancy. The factors those were taken into consideration 

by the respondents in considering the case for 

appointment on compassionate ground cannot be said to be 

arbitrary requiring intervention by this Tribunal. ;No 

illegality, as such is discernible. 

The application thus stands dismissed. No order 

as to costs. 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

n km 
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Ti tie of the case 	 0 	No 	of 2002 
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2. Verification 
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BEFORE THE CENTRAL ADFIIN I STRATI yE TR I BUNAL 
GUWAHAT I BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act198) 

OANo 	 of 2002 

BE TW:EN 

1. Sri Hi manshu Kumar Sarkar.  
5/0 Late Hiren Chandra Sarkar.  
Resident of Roycjar,Tarapur.  
Siichar-8,DistCachar(Assarn) 

Applicant: 

AND - 

1. Tb e Un i on of I n d i a 
Represented by Secretary to the 
0ovt of India. 
Ministry of Defence q  New Delhi 

2 The Engineer in Chief, 
A rrny He ad fu art e r, D H 
New Dc I h I 

3 The Chief Encineer, Shillong Zone, 
Speed Eagle False.$hillong--793011 

4 The Work Engineer, 
Head Guarter,i37,C/O 99 AOP. 

5 The Garrison Enqineer(Siichar) 
MEG, Masimpur, p ..o Arunachal 
Assam-758025 

Respondents 

PARTICULARS OF THEAPPL ICATION 

1.. PARTICULARS OF THE ORDERAGAINST WHICH THIS APPLICATION 

IS MADE 

I 

- 	.J 	 .. 



This applicatipn 	is made against the order bring Memo 

No, 	70201/9/SO/161/EIC(2) dated 27.4,2002 	by 	which the 

rspondents 	have 	rejected the case 	of 	the 	applicant for 

compassionate appointment 

2'.. LIMITATION 

The appi icant declares that the instant appl icatic,n has 

been filed within the limitation period prescribed under section 

21 of the Administr'ative Tribunal Act.19€35. 

3, JURISDICTION 

The applicant further declares that the subject matter,  

of the case is within the jurisdiction of the Hon bl e Tribunal, 

4.. FACTS OF THE C.ASE 

4.1. 	That the applicant is citi:.en of India and as such he 

is entitled to all the rights, privileges and protection as 

guaranteed by the Constitution of India and laws framed 

thereunder.. 

4.2. 	That the father of the applicant was working as a 

Fitter Pipe in the office of the Garrison Engineer (Silchar) MES 

Ne.. 228482 C/O 99 AOP,E,'n 29,12,1990. While on duty, the father of 

the applicant Late Hiren Chandra Sarkar died, living aside his 

widow mother and three sisters.. 

4.3. 	That the mother of the applicant there after preferred 

a representation praying for compassionate appointment for her 

thlder sister which was duly forwarded to the higher authority by 

the G.E. Silchar on 13.07,1991, 

1 

ON 



44 	That 	on 31031992 9  the mother of the 	applicant 	was 

also expirech Then the eider sicter of the applicant preferred 	a 

representation 	dated 0707.1993 to the respondent No3 	with 	a 

prayer 	to 	enquire in to the matter as some 	similarly 	situated 

person 	has 	asked to subm i t the i r willingness 	to 	accept 	the 

appointment; 

A copy of the representation dated 3771993 

is annexed herewith as ANNEXL1RE-A 

That on 2601 i996 the elder sister of the App].icant 

hrs Joysree Sarkar got married and highlighting the fact she 

preferred a representation to respondent No3, stating that as no 

action has been taken towards her appointment, hence her claim 

fcr compassionate appointment may be substituted by p1 acing the 

name of her only brother Sri Hirnanshu Kumar Sarkar who has 

already attained the required minlrnurn age and has a dependent 

younger sister and presently the all responsblites including 

her education, marriage, etc is over him 

A copy of the aforesaid representation is 

annexed herewith as ANNEXI.IRE-B 

46 	That 	the respondent No4 while entertaining 	the 

rpresentation of the elder sister of the applicant issued an 

order hearing Memo No. i215!JS/SIL/5/E1C2) dated 152 :i97 

directing her to si.ibmit the document for emp1oyment 

A copy of the aforesaid letter dated 152.1997 

is annexed herewi th as ANNEXURE-C 

The as per direction of the said letter dated 1521997 

the applicant had submitted all the relevant documents before the 



R*.spondent No3 through proper channel vide his representation 

dated August 1998 

A copy of the aforesaid representation is 

annexed as ANNEX(JRE-D 

4.8. That 	the respondent No5 entertaining his 	application 

i:ssued an 	order bean ng Memo No 1007/i 553/ETE dated 6 	'7, 1999 

directinci 	the 	applicant 	to produce 	a 	certificate regarding 

marital status 	of the dependent and to mention the particular 

post for wh ic:h he 	appi i ed 

A copy of the 	aforesaid 	letter dated 67.1999 

is annexed as ANNEXURE'-E 

49 	That the applicant pursuant to Annexure-E letter dated 

67 1999 subiriitted a representation dated 8.8.1999 enclosing a 

certificate regarding marital status of his younger sister which 

was issued by the Secretary of the Tárapur Baon Panchayet and in 

the said representatic:n he also mentioned that as he is qual :ifieci 

for Electrician ( ITI ) hence h is case may he considered for the 

post of Electrical 5  Cable Jointer or any other trades similar to 

or any post commensurat ing to his qua 1 if icat ion 

A copy of the aforesaid letter dated 88.1999 

is annexed as ANNEXURE-F 

4 	10, 	That inspi te of 	the aforesaid positic:n 	end even 	after 

submission of each 	and 	every 	documents 	requl red by 	the 

respondents from time to time nothing has been 	communicated 	to 

the 	applicant However, 	applicant while pursuing the 	matter 

submitted several 	representation before the concerned authority.  

Presently,  the applicant 	is the sole male member 	in 
his 	family 

4 
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and there is no other alternative sourc:e of income in his famiiy.  

The 	copy 	of 	the 	representation 	dated 

18 04 2000 	14 06 2000 	04 08 2000 	and 

03 i02000 are annexed as ANNEXURE-G Series 

411w 	That the applicant begs to state that the respondents 

a f!te r  submission of the aforesaid representat:ions (Annexure—G 

Series) informed the app i:icant that his name is at serial No290 

SO per Hseniority list0 This was communicated vide letter 

haring Memo 70201/7/91 1/FIC(2) dated 2209$000 

A 	copy 	of the aforesaid 	letter 	dated 

22.092000 is annexed as ANNEXLJRE-+L 

412, 	That the applicant becs to state that the Respondent 

order dated ii 06200i by whfth he has been 

aked to furni&i certain documents and accord :in :ly the appi icant 

sbmi tted these documents before the concerned authority v ide his 

1tt;er dated 15 .06200i 

Copies of the letter eiated 11062001 and 

1506 2001 are annexed as ANNEXURE—I/1 and 

1/2. 

403. 	That thereafter the applicant was pursuinç the matter 

reuiarly before the concerned authority and the authority has  

fnal ly rejected his application for compassionate appointment 

which was communicated to the applicant by the Respondent No03 

4de letter hearinc Memo No0 70201/9/SO/161/E1C(2) dated 

27.04.2002.  

A copy of the aforesaid order dated 27042002 

is annexed as ANNEXuRE—J0 

5 



414, 	That presently applicant along with his younger sister 

has been facing tremendous hardship and it has now become 

impossible to run his family. The respondents assured the 

applicant for giving him compassionate appointment but finally 

has rejected his app]. ication Persons similarly situated like 

tht of the present arpi icant has been civen compassionate 

apoin tmen t ignoring the case of the present app 1 icant 

4, 15 	That the applicant bec1s to submit that the grounds 

taken for rejection of his application are illegal and not 

su%tainahle. At the time of death of his father, the family of 

thie petitioner was consist with his widow mother and three sister 

erice the finding of the respondents in letter dated 27042002 

as' "He was survived by his one son and one daughter is not 

icoLrect. The respondents second f:inding of recei ving more than 

1049/— as family pension is also not correct, as the applicant 

hal been recei ving the family pension @ Rs 375/—P M till Feb 

201 only and after that his younger sister is the only member 

enitled for family pension 

CM 	That the applicant submits that the respondents were 

:isting various orders delaying the matter of compassionate 

appointment mare so when the authorities more particularly the 

Re•pondent No5 knows all the factual background of the cased In 

the name of official formalities the case of the applicant for 

compassionate appointment has been delayed only with sole purpose 

. to frustrate his claim for compassionate appaintment 

4. 7. 	That the applicant begs to state that the matter 

relating to compassionate appointment needs to be settled as 

eaPly as possible to tide over emergency and crisis However, in 



the present case though the applicant and her elder sister prefer 

the applications for compassionate appointment 5  the respondents 

have acted contrary to the said principle to delay the matter 

with the aim and intention for defeating the claim of the present 

appi icant 

4.1E3 	That the applicant as stated above belongs to a very 

poor family and after the death of his father till very date it 

has almost impossible for him to run his family without any 

scurce of income. On the other hand the respondents were given 

one after another hopes but in reality nothing has been done 

though the applicant was regularly pursuing the matter during 

last 11 years the respondent has finally rejected his claim for,  

compassionate appointment The respondents knowirQ fully well 

about the plight of the applicant kept on dragging the matter for 

a period of long 11 years. Having no other alternative the 

prsent applicant has preferred this O.A. praying for setting 

abide and quashing of the impugned order of rejection dated 

27 04 2002. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION 

For that the action/inaction on the part of the 

Rspondents are illegal 5  arbitrary and violative of various 

c.orstitutional mandates and the same is liable to be set aside 

and quashed 

52. 	For that the action of the respondents of rejection of 

his application for compassionate appointment is illegal 5  

arbitrary and violative of settled principle of administrative 

fair play. 

-10 
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For that the action of the respondents in rejecting of 

his application for compassionate appointment on the basis of 

g'tidalines and various judgtents of the Hon 'ble Supreme Court 

are illegal, arbitrary and same depicts total nonappiication of 

mind by the respondents and for that necessary direction may be 

issued directing the respondents to issue necessary order of 

appointment to the present applicant against any post 

commensuratnc to his educational quaiifica-tion 

For that the reason of rejec:tion stated by 	the 

respondents itself reflects the arbitrariness and 0  malafide 

intention on their part as the case of the applicant is different 

and not covered by the same hence necessary direction need to he 

issued. to appoint the applicant acainst any post commensurating 

to his educational qualification setting aside the impugned 

letter of rejection dated 2704..2002 

55 	For that in any view of the matter the action on the 

part of the resjondents is illegal arbitrary and violative of 

principles of natural justice and the same are liable to he set 

aside and quashech 

The present applicant craves leave of the Honble 

Tribunal to advance more granth at the time of hearing of the 

Original Application 

For that in any view of the matter the impugned action 

of the respondents are not sustainable in the eye of law and 

liable to be set aside and quashed 

The applicant craves leave of the Honble Tribunal to 

advance more grounds both legal as well as factual at the time 

of hearing of the case= 

B 



DETAILS OF REMEDIES EXHAUSTED 

That the applicant declares that he has exhausted all 

the remedies available to them and there is no alternative remedy 

av !.lhl to him 

7 MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

H COURT 

The applicant further declares that he has not 

filed previously any application 9  writ petition or suit 

• rparding the grievances in respect of which this 

• apiication is made before any other court or any other 

Bnch of the Tribunal or any other authority nor any such 

apl icat ion 	writ petition or suit is pending before any of 

t t em. 

€3 RELIEF SOUGHT FOR 

Under the facts and circumstances stated above 	the 

appi icant most r'espectful ly prayed that the instant application 

&W admitted records be called for and after hearing the parties 

cn the cause or causes that may be shown and on perusal of 

rcords 5  he grant the following reliefs to the appI icant"" 

1 	To set as .ide and quash the impugned order hearing Memo 

/'SOJ1/F"IC (2) dated 27.04.2002 iELIed by the 

ifespondent No3 communicating the rejection of the application of 

the app :t icant for appointment on compassionate ground 

3.2. 	To direct the respondent to issue necessary appointment 

9 
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order to the applicant appointinq him on compassionate ground 	in 

any post c:oinmensurat ing to his educational qual if icat ion 

83. 	To direct: the 	respondents to 	extend 	all 	the 

coiisequential service benefits after such appointment 

Cost of the applicant 

8. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case and 

ci e em ed f t and p r op e r 

9 I NTER I N ORDER PRAYED FOR 

Under the facts and circumstances of the case the 

aji.plicants prays for an interim order directing the Respondents 

to enpaed the applicant even on temporary basis in any post 

urder the respondents durinp the pendency of the case 

1 A. 	 U tbUxflnuunua3 JUSt U U.StUr. Sb 

ii PARTICULARS OF THE I5P505: 

1 	I.P.O. No5 

2 ):)ate 

3 Payable at 	(3uwahati8 

12; LIST OF ENCLOSURES: 

As stated in the Index5 

10 



VERIFICTION 

• 	I 	Himanshu Kumar Sarkar , aged about 26 	years 	at 

resident of T'r 	1i"t-; I hereby solemnly affirm and verify 

that 	the 	statements 	made 	in 	para 

graphs 	 . JT:' 	 are true to my 

knowledge and those made in paragraphs are 

also true to my legal advice an d the rest are my humble 

submission before the Hon 'ble Tribunal I have not suppressed any 

material facts of the cases 

And I sign on this the Verific:ation on this 

the 	day of RK. of 2002 

SiQnature 

s 

QL( 
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Sir, 

With due r.pect I would like to bring to your kind notice that my father iic Sarkar .was an employee of GE Slichar • :Eittor Pipe and expired whil, on &orvjce on 29,12 .90. Aft.r the death of my father, my 
mother applied br coxpassj onat i  •ppcintmnt for myself and it is understood 

from GE Silchar that the case was submitted to the h1her authorjtj 5  by then on 13 Jul. '91 I he meantime my motherhas also lxpjred and at 
present i am to maintain my three sistrs(jnc1ej irsg myself) with one minor brother within small family pension. 

came to .knew that, letters have been issued by your HQ isking wilIingn,ss to accept  appointment to certain depednts of Govt deceased servants, But I have not received any lnttr ilthougj I 
)SIQ'i 	. 	

li appc 	I applied for the post of L(WI U.E  

-' • 	a N 
( 0_ 

ràa *VJnJ 

rio Shri Mcns;an3a Ray 
Sh..tb ban Road UAIGARfl 
PC) Silchar (Yin 788 001) 
Diet Cachar (Assam) 

TO * The Qief Engin.r 
Shilleng zone 

• 	r.ad Eagle Falls • 

	

	
Shillong 793011 
MeQl 

Sct $ B9MUMENTrE .PPfiNiç 

I will be hig3y obliged if you kindly enqujrc the aattex and b*tj,aat, the:fój, of my 
groun 

Thankjg you. 

Dated *Q -  Jul 9 93 

Copy to 

1) Qief Enginoer 
Eastern Comzuand 
Fort Willi am  
Calcutta 21 

C/C 99 ApO. - 
3) GarIn Engineer S..' 	• 	Silcha.r 

JL 

Yours faithfully, 

( Km 

 

JCYSHREE SARkAR) 

I will be gratefu0 you 
if my C$ is looked into 
personally to save this 
poor family, 

/79 



_ 	fANXuki: iIJ 

b1r. Joyehror:ka, 
D/O. Late H. C • 
C/Q• JhiiOuortn Jan LOy, 
k1ib-barj noucl, itiarh, 

1.0. Jilchur- 788 003, 
Diet. Cachur, 

To 

The Chief injino, 
Lhi1ion 	ono, 
spread .agle ieala.E3, 

hULon, -793011, 

'L'kuij proper channei. ) 3ub:- 	
decee Govt. ci p1 	n,J 	 d  

iiy Ioproionttjon dt. 07-06-9 to your addr3 
2) Your letter o. 1 007/1365/, dtd. 21et ieb/97. 

in iflVitj 	a £1ercLce to the above, I wucj 
like to info.L.'m you that mi,' :othcr applied to you for the 
poet of Lower D1vij0 Clo 	in tho office of the &}.. 
Ui1car on compa33iQflQ ruund of aprointt for me 
oithcr the oxpiry of my fah 	L-iien Chandra JarIcar on 29-12-90 1qO 

died wh110 in ccrvjc, of a Fittor pipe o: 
Ii '.).223482 but my ii]. lu 	'o .41d have it, no action in 
this roard wao taken to ccrttjjcj 	my caoo. it may be 

mont)nod h3ro that I have been 'tied with materimo . nal last 
year !.c. on 26-1-96 , i' only 	uer brother Shri 
11-imani.,shu Kuzziar oarkar hac a1rea.y attained the 

oervjcabjn UgC to oervj in any Govt. oI'fjc 	of Jtato or tcntral 
Covt. with the requ.Lujto quIL11fj;j 08  

urthor £ doela 	tha in the next month 1.0 6  l 

 Doccm)or/1997 , the fniily pcinnj(.a will be entertained 
'.-1?.. oco/-. (oithht hUndid ) per  Lcnth, in this mgre incoznc. how they were epent theL: life • In 

thi3 C01r&cctlo:t, I pray your hOflOUL kindly ,  iouo n appointment on Cpa 
ate around of my brother 3hri iUj; angtjhu sr, 3arkar in 

c 
0 ffic2 under your control in plt.cc of my claim on 

CO::.j:t- 
'ound, who has still a iependt YOUrL ( ;OL :;i. thu re 3ponuibi1iti0 

or oductin at precnt azd to 	'. 
her InaJ:rIat'o too in £utur bj hi income punnilorj nu: 
livin" With debt.  

CenLL.. •...'/. 

JIq 

• 1 
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That sir, I rocoivod .your letter throuéh poDt but due to financial criaja 1 could not appear the eame 
/ 	 i 

I." 	 LAIi ZI.M0, 	I am fulfil your all dCt8 ' 	(encloDod hørevith ) for Your kiid and immodjato action and thuc oblige. 

hated, Silchar, 	
Youre fthy, the .....th d0y of ilov/97. 

:i 

•t' 	E' 

• 

t •. 

•tij 
I.. 

co r, 

Chief lninoor, 
Eatorn Comniond, 
Fort Wil].ini, 
Cilcutta_ 700 021. 

11. Q. 137 Worko 1 ngineor, 
C/o. 99 IU0. 4  

?I 

(14i, 0YS1UtEE SARLA1 ) 
D/O,Late Hiren Oh. árai-, 
Eomo JLddrO38- 

llirnaxigsh Kr. Sarkar, 
do. Late Ilireri, Ch. 3arkar, 
Luse £O.67, DAVILLA, 
J'yarh (31b-barj hoad, ), 
p.O. Slichar- 788 008 0  
1Lt. Cachar, Jus.un. 

( £i. •  J3YS1th.i 2àiKJj( ) 

4 

7.. . * 

'V -. 	
/ 
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• 51iRJ H1r,Gti,j 	fl'H 
• 	OP 	*T 	HHId CPl 	t'$ii, 

fl $ NO, 	284 i. : • ii '$;• flfl Lh • 	
C/0. ALIJ( $nTU 
SHIP U4R1 
P0. THMtR 	PT 	VIZ. 

78880 ,1 8  
01ST. CACAN ( ASii ). 

S 	 The CP4af CfljtQI:t 

Shij•.Long Zoc,o 
presd 1og1e feLc 

fl144 

- 	— 
•• 

: 	- 	
•'• 

( 1tIu14 Z)'11.B, 1LLHv1 	) 

Subjcjct 	1 itecruitnoot or t1jqi. 	ni 

-- 

Kindly rfsu (IL SU(?Ier iottür lo. 
datad 21.2.97, 

On the contot, I 	"u1 liio tn Uubaj,. ('O t?JAnr) 
for your kjncj poruso. 	flivoLjr,je c,rt,,n pJi, 

Th4stir, ay 	futur 	LAto '- 	' 	h - s 	•r ir 
UO. 2204 	 iitrç 	1h V*Lt, 	- 

•d •oapirJ 	':hij 	. 	I'c 	on 2i Li; 1vi:1 • -rt Ll 

diies of wy tntht , all P &vnionrry 	 ci, • 
to sy Mothor Lto lUnoti 	onL !.nrka..r • 	•t 	t tr, v-' 

feta that, iay mother also cxpigccj  

After 	th, dtth -r 	''cr 	• 	 .t) 
of Tiy 	fthor unia Ch f t c 

 
• 	 notod Uoyehrgt 	irkri • l.r 'Gth  3 ar , 

siutuir 	to-k pidC 	itJ t'1 	PLI$.Lont;y 	f 	r 	Ii 	ft 	r 

	

In my na. • 11ou i 	 )Ofl 	u I otii 	v 
S.tsa Uorker are tPiui nIy buir or ' - r 	tthc.t  

• 

	

	Suercio and livincj 	or' thit 	orijy 	y 	r .1 	only 
17 y*$ old *ncl w1Ly d&pcndpit in 

.'••.. 	I',.  ... 	 - 	- 
-• •-• 	

- I 	LOfltd,I' 
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uc1U'1 toil- 

-r /1 o4flQ quSlitLCat30' 1' 

(a) 
" pgd bi.S.L.t C zajnatO" on 19V3 

4 

 ()• 

.i'p4TypLflQ test on ' 1293 

(c) .P*.*.d.$10fh 
TredD COttitLOItD Or t3.ctriCi' 

Ofi BtCh 1996 tzoQ Ui. 	
iKU, 8ILCHAØ. 

rr 	

• aed al) z.qutsJt quU ric ,itiOfl 

	

and hncS 	
wauLd ILk. to r.quIe yout 

hnOUT to recruit 
0 

• as a tssiki' 	
.proprtat4t0 ay qu$Uti0tifl 	

0nt't 

• the gsbuzUUd ciot,a or dcPffldO' 	at d.001 OI'POY 	PO 

ngfl5Ot the CeVt. and 	obli 

	

o 	h 

	

: 	= 	
I 	anovt 	hor!uith fIllCulf) 	

iUlY 

1j••..0 pZ?Vicianal Curt. ritt. .jucad by 

U3ked 	Alt 	, 
• ShOcl (ir....flC1a3b. 

• - 
	 --. 

(2) 	
Psk het. i.oud by (oerd of 	cflfld 8 rY 

naticflp Aa. 
d by 

Typifl tt .titiCt 	
j0t 	Rol 

•ejning nøUtut.Up SiicJr.. 

(4) 	atiDfll 
1tei6S CerUficato of' 	

ctrCi' 

js*Ua by LU • SntkOra , Slichsr. 

(6) 	fbflu 	IncOU 	rUflC1U ir. 	;d ty Lircit nfttce..r 

	

I.: 	 Seder éevrUO, i1C1L. 

 

	

 U fl.diCal Ctttjc4 ib 	
jtJit'' 	of 

Health 5ervices , SUchar. 

at° CertifiC 	jacuud by 	
A:f 

3A11 	 i 	, 

(s) 	PtO1 	/ 1w0'415bLzrtl
&IWM DY 

	

officer, 	dt t.itcta , 

• 	 '•' 	ftid11Vit* 

• 	(10 ) Card of 1Pl0Y 3nt.. 	
j1chr. 

Att 

4dvocale. 
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lot 	3 

lii 	VIeW 	Of 	ha st,ov • 	ouid i4ke to request y'ur 

( 

ØY,tionour aiz 	to consider iy C*SU 	syfpath.tI(]lty 	&^ d  

d 	ec in your Opgari..ticn at the •aiIi..t 	passa. 

! 	 I  Thenktng you. 

Your.?aithfu1Ay, 

Data $ 	 Aqpat$9I. .,. 

 

: 	• 

t: ( 	 ) 

n or Late hjrn. Ch, 	Sark n r 
iLS 	, 	 22ti402 9 	U ttr, 	)j 

L 	L 	S11chr, 

PU 	4 turChtiI 

A~YGuq- 	( 	tJiU4.k  LLT4 1CAT. 	CI 	iUHj.( 	) 
• cfliLr GD'ttFi 

5HILLUUG 	ZONE. 
SL rAILS 	 I 

I 	G 	793011 foi 	itrott.Icn 	QflflQ 	witt,  
Copies at all 

CUE: ( PRO3CCT.. 	j • fML2AGAN 
ACA'TAL 	( 	Ttpun* ) 

'1 • 	• 

.1.' 

•:; 	• .'c' 

T, 

.1. 

•1 	
vcaLOt 
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1/  
'f PWT 

Off ic 0 of t} G Silchar Divjsjcn ( 	 PU : Jrunjchal, District : Cachar 
- 7;8 025 

1007/ 	/E1E 	 Jul 9 

Shri Hirnangshu K&nnar Sarkar 
Son of (Late) Hiren Chandra Sar 
MS NO. 228482, P1Pr. FITTER  
C/C Alok Nath 
Shib E3ari Road, Roya€zh 
P0 : Tarapur Pt—Vfl 
Sllchai 	788  008 
1)1st : Cahchr (Assism) 

RUITh'ENT OF DPEJjJNT; CF LCI.SD 
CL / 	 - 

I t 	Thq foLlowing documents are req ired by the higher 
authority in Connection with yur appointment on 
compassjone grounds : 

Ceificate regardIr10 Marital status of 
the dependent froq civil authority, 

(b) 	Particulars postLshoujd b mentioned by ycu. 

2. 	Please submit the above docuients forthwith. 

'Ours fithfully, 

(PDas) 

or Garr1s 	ErIqrecr 

£ 

* 

Pitt- 

ecate. 	 0 

U 



Sir, , 

.1. 	Please refer to your letter No 1007/133/EIE cit 06 Jul 99. 

Garrison Engineer 
SiX char 

RECLlTMENT OP UPLNUENTj OF ULCASU 
ZVT 1MPLQY1 OFMES 

Ji. 
' 

•:1T 
To 

_ 	 DF 

ri Himangshu Kumar, Sarar 
Son of Late Wren Qandra earkar 
C/C Alok Nath 
hibbari koad, Hoygarh 

PO : Tarspur ?art -.Vl1 
Silchar-788008 

hi.. 

101 

Certificate regarding marital status of my younger sister 
as asked vide your letter under ret, is attached in quadruplicate. 

As 1 am qualified as Electrician (1T1) and therefore, 1 vdll 
prefer for Electrician, Cable Jointer or any other trades similar 
or córnmensuate to my qualification. 

Thanking you. 

Yours fi1thfully.  

J •-9'\ 	fcjLAe,4A 

Datej l8uut 1999 
	

(Him angshu i\unlar carkai) 

/1cc 



;t 

I .  

.4 

TO 

ii  

Sub: 	Priyer for - ppointmert on cc p. 	iorLte crOunh 

Ref.; 	Your )etter No 0  101u//i55.3!LU dtd,0S Jj1v,l922. 

i have the honour to lay bfore you the following 

.1 facts forfavour of your perusal, sympathetic consideration 

and Eavourable orders. 

That Sir, my father Late Riren Chandra Sarkar was a 

Pipe Fitter under MISNO. 228482 ari he expired on 29.12.90 

leaving i)ehmnd our mother, me and four sisters. My moth 	died 

on31..3 0 1992. Three of the sister have already beers married. 

Now, I and my younger sister Sxti. Seerna Sarkr have been living 

in the family. I have been dra4ing family pension 	Rs.1,213/- 

only including Medical allowance o 	s. 100/- only per morth. 

That Sir, as I did 41 	dtLin maturity .:hcn ;y 

ciieu, my elder sister Scnti. Joyshree Sarkar applied for appoint.-

mont on cnpassiOnate ground. But se was not appointeu or 

reasons Jest kncyin to authority. Threafter my sister winarried 

and I atained maturity. So my istr submitteu unertaking

drawing her claim in favour o ;ny 	pointment on ccmpa ionLo - 

ground. 

At this, your honour •zkod me to furni;h (1)c5.LS:t 

regarding Marital status 	(2) Paticularo of POEt fo 

applied. 

Itt y 
6. 

_______ 	 • _____ 

•;I11 
I 

Fr 	rn: Sri 	Him. nhu Ktn1 C 	5 

MES No. 	228482,Pipe 	FLtter 
C/0. shri 	p..lok Nath 
Shib Ban 	ROad, Rcygarh 

• 	 . P.0.Tarapur part-Vu. 
• silchar-788 008 

Dist.Cachr, 

i)ate: 	( 	 -L  

The Chief. Engineer, 
• 	Shillong zone 

spread 1ag1e Falls, S 

hillcrg-7930ll 
• 	I4e -jhilgya. 
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;i 
Accordingly I applied to the Deputy Cmissioner,Cachar, 

who by.'his.Memo No. CRS.1/98-99/2,01 dated 10.11.99 furnished th 

marital status Of all our family members. And I also furnished 

the prticulars Of the posts befitting my qualifications. 

But uniortunately, no action has yet been tacen by the 

authority. 

That Sir, .1 have been passin; through extre:e f1rnc1a1 

cxiis with this little amount of fanily pension, which will he 
8tOpped when I attain 25 years of age. 

That Sir I am enclosing herewith the copy of Hon'ble 
Gauhati High Cou.'s order in Case No. Civil Rule 5333/1998 in 
connection with an appointment on cQn?assionate ground, for, favour 

of your perusal and favourable orders. 

That Sir, since my father's death in the year 1990 our 
family has been continuously moving yDur department for an appOi- 

ntment On-  cnpassionate ground but wi:hout any result till nOw. 

In view of this, I pray to your honour kindly to favour 
me with appointment on ccnpassionate - round to any post befittiflg 
my qtLa1ification, failing wbich it wil be my painful task to take 
necessary legal steps in this regard n the appDopriate court Of 

law. (I mention again that I am a Matriculate with I.T.I.Dip1cc 
as Electrician. 'I 'have got type-irting certificate with the speed 
Of 40 worus per minute. I have also ceared up Part-qualified - 
I & II Of Electrical Supervisor's Regu.No.6897, Of Govt.Of .\ssa:.. 
SO, I may be appointed as an lectrician or against any other jo 

as you deer fit and proper at your earliest convenience. 

List Of 1nc1Osurcs: 

Th xerox copy of my 
sister's unuertaking. 

Your letter 14o.1007/1553 
dated pç  July, 19990 øt 

0,  

Yours faithfully, 

4 V\ 

HI; iNGSiU 	u:: 	5 	. 
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Q.?a1ificatjo certificate 	 4 

H.S.L.C.provjsjonai certificate issied by 
• Zilkadr AU H.S.SChOO1 Arunh 

Markh(-1et irsued by Borci Of Secondary • Eucatjon 
•L 

c) ll•S.S.L.C.pjrst year Admit Card. 
Q) 

H.S..L.C.Fjrst year Markshcet, 

lkjjj 
e) Typing test certificate' issued 

TrainJ.n Ifl3titutesjlchr 
til f) Natjofl1. 'Pr1 

• issue, 	 ° Electrician 

by ROya] 

	

- 	 , 

Ixper.Lence Certificate 

	

4 .Aflnuai. Incrn 	 -- 

	

..__•. 	--i.cate iucj b Circle 0fficer, : Sadar Revenue,sjlchar 

5.Mec1jc1 Certificate issued by Jt,Djrector of Health - Servicos,silchar.  

6.Caste certificate isud by 	
Anusuchit Jati Parighad, Guwahati, 

7.. Novable/Icflmovabl e cer U. ficate 
,. Sadr Circle, Silchar. 

Self SwOrn aft:idavit.  

issuej by Circle 0fficer, 

of rnployme 
1O.FIori4ble Gauhati High Court's 

Case NO.C.R.5333/1998 

Copy forwarded for information & 

1... sri Santosh Mohan Dcv, 
Excentral Minister and now 
He is kindly to take up the matter 

with Sri 
Jeorge l'ernándaj,Hoflble Defenco Minister, COvt.o.f Xndia,Nw Delhi, 

CWE(project) 
Sa.bagan, 
Agarta], Tripura. 

3 • T h, Chj 	E ng1. fleer,  
Ea ter Ccmmand, 

1ort Williajii, 	 C 
Calcutta.700021 	Psj 	O<ysJ 	 cv- 4 •  14Q-1 -w 	

v 	 r c/o.99 A.P.O. 
5, The Garrison 

• 	MES,Masjmpur P.O.ArUflachal 

	

FERNANDES 	
Attesteö MiN9TEQ 	 V cOT.OF itbl. lcRI!1wA 	

NEW- 1EL-Ht 110011 iv 

AdvOc ate-  

- -- 	 - 	- 

order itd. 28.5.99 in 

neCeary- action to: - 



OL&' 

V. 

REGD.WITh AiD. 

From : Sri Himangshu Kumar Sarkar, 
f 	 S/O.Lt. Hiren Chandra Sarkar, 

• MES No.228482 9  Pipe Fitter ill 
dO. Shri Alok Nath, 
Shib-bari Road, Roygarh, 
Silchar- 788 006, 
P • 0. '1 rapu r P t-VI I, 
Dist. Cachar, A.ssajn. 
Dated : L1(121., 	]2000. 

• 	: : 	H.Q. 
The Chief Engineer, 

•. 	 Shillong Zone , 
h 	 Spread Eg1é Falls, 

	

• 	Shil].ong - 793 011. 
(Megha].ay_) 

Sub - 	Prayer for appointment on Compa&sionate ground. 
- 

Ref - 	Your letter No.1007/1553/EIE dtd. 06 July,1999. 

Sir, 

I have the honour to lay before you the following few 
facts for favour of your perusal, sympathetic consideration and 
favourable orders. 

That Sir, my father Late Hiren Chandra Sarkar was a 
pipe fitter uncer M.E.S.No.228482 and he had expired on service 
in the 29-12-90 we were.living behind our mother, me and four 
8il3ters. But unfortunately my mother died on 31-3-1992. My thre 
of the sisters are already married. Now I and my younger sister 
Smti. Seema Sarkar have been living in a family and drawing 
family pension monthly Rs. I ,21 3/- ( One thousand two hundred 
thtrteen only) including the Medical allowances of Rs. 100/-
(Rupees One hdndred ) per month 

That Sir, as I did not attain maturity when my father 
had died, but now, I anLmy younger sister both are mathrist 
and my younger sister 10 also reading in the colle ize level1 I 
have also no own property rr 1and - I live in a. tenant hot3e. 
for which I pay Rs. 300/- ( three hundred ) per month. But Sir, 
lam receiving per month Rs. 1 9213/- from the pension, which is  
not possible for living in the days life, because everything 
in the market is costly, between that, I have completed my 
technical training from the Industrthal training Institute, 
Srikona, Cachar in the trade of Electrician in the session 
1995-97 and also got the five years experience from the Harlyana 
(Pai 132 KVA substation ) and again from the Cuwahati I have 
take supervising licence part 1/2/3-.5A/9A). Although, I have 

• 	- experienced in this line but job is not available in our place 
• we are living our life 3tyle in the very weak position. Sir,in 

this year 2000 my age is going to 24 years 7 month, after some 
days I will attain at the age of 25 years and my family pension 
also will be out from my hand. So, I kindly request you to 	/ ee 

( Contd...p/2) / 

/ 

I 
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d 
notice my problem and give me any types of job in the M.E.S., 
as my qualification . And Sir, I have heard that some of the 
boys have appointed at the M.E.S. before a few years ago and 
some of them have newly appointed on the August month of 2 K. 
But, yet my aii,ointnent has not declared. 

At this, your honour asked me to furnish (1) Certificate 
regarding Material status and (2) Particulars of post for which 
applied. 

*i Accordingly I have send all the documents whatever, 
. you required from me, And I also: applied to the Deputy Commiss-

loner, Cachar, who by his Memo No.CRS.1/98-99/201, dtd.10-11-99 
furnishect the marital status of all our family member. And I 
also furnished the particulars of the posts befitting my qua-
lifications to the G.E. Silchar (M.E,s, ), 

But , unfortunately, yet , no action has been taken 
by the authority against the matter. 

And Sir, I have also send one remainder on dated 18-4-2K 
to the t.hiei Engineer of Shillong Zone . Copy to thet 1 ) The 
t.hier Engineer, Eastern tommand, Fort William , Ualcutta-21. 
) H.Q. 137 Works Engineer , C/o. 99 APO (Dimapur ) Rangapara. 

'(1) The Garrison Engineer, Silchr (M.E.S.) Arunachal- 788 025, 
Sri George Feranandes, Ministry of Defence, Govt. of India, 
New Delhi. 

And, yet no reply of this remainder has been given by 
the authority. Sir, for the every letter of remainder Ihsv 
to pay ks. .500/- which is very costly for me because I have no 
any source of income except the family pension of my father. 

3)* 4 p( 	That Sir, since my father died in the year 1990, our 
family has been continuously moving in your Department for the 
appointment of compassionate ground but till th, after 9 yrars 
7 months I have not received any appointment in your depart-
merit. But in your department recruitment is already going on. 

So, in view of this I pray to your honour kindly to 
favour me with appointment on compassionate ground to any post 
befitting my qualification. I mention again that I am a Matri-
cu].ate with I.T.I. Diploma as Electrician I have got type writ-
ting certificate with the speed of 40 W.P.M. I have also 
cleared up part qualified 1/I1/3/5A/9A of Electrical Supervi-
sor's Regd.No, 6897 of Govt. of Assam. So, Sir, I may be 
appointed as an Electrician or against any other Job as you 
deem fit & proper at your earliest convenience. 

( contd..p/3 

pttøt 

ow 
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c At last Sir, my family pensthcn will be stopped after 
3 (three ) months • U you kindly notice my matter and an soon 
as possible you give me any types of job in your Departnent.I 
shall be ever greatful to you • Because Sir, my f&nancial 
condition is very weak 1  I earn 400/500 in a few month it i 
not possible to carry on my family by this short amount. 

I 	 I 
I 	 I 

Yours faithfully, 

( Sri H1angshu Sarkar 	) 
nclo - 	 3/0. Late Hiren Chandra Sarkar, 
Your letter N0.1007/1553, 	M.F.S. Silchar. 
dated 06 July , 1999. 

#.* 2. All required documents already 
been submitted to the concern 
authority. 

Copy forwarded, for information & necessary action to - 

I. Mukbyalya Purvi Kaman 
H.Q. E.C. 
Abhiyanta Shakha 
E. Branch , Fort William, Calcutta- 700 021. 
The C.W.E. , 	 , dO. 99 APO., H.Q.137 WKS Eigineer, 
The Engineering Chief, Army H. 

)., D.HIQ., P.O. New Delhi-I. 
Central Vigilance Commission, Vigilance Bhawan, Block A.G.P.O. 
Complex, INA New Delhi , - 23. 
The Garrison Engineer (Slichar ), MES, Masimpur, P.O. Arunachal. 

%6. Shri George Fernandes, Miniter of Defence , Govt. of India, 
3 1  Krishna Menon Marg, New Delhi - 11. 

p1ttest9  

wvl~ 
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U.Q. 
The Chief Aangineer, 
Shi1lon Zone, 
Spread Eagle Falls, 
hi1iong - 793 011. 
(Meghalays). 

To 

f\C)CE Gi' 

Regd .Q. 
Date: 04-08-2000. 

~ 

II 

E 

Sir, 

Sub: -'Prayer for appointmer.t on Compassionate ground 
- 

Reminder thereon - 

Ref:-Letter No, 1007/1553/ErE dt. 26 Jul 99 issued 
by the GE Silchar Division,P,O.Arunachal 
Dt.Cachar, Assam 788 025 

.-- calling for 
"REQUIREMEIT OF DEPDENTS OF DñCj3ED GOVT. 
EMPLOYEE OF MEd 

- (copy enclosed foris ready 
reference). 

With reference to the above I have the honour to 

draw your kind attention to thrc fact that I applied for 

On appointment on compassionate ground being an ill luck 

SOn of Late Hiren Chandra Sark r,who was a pipe fitter 

urner M,E.S,No,223482 and who expired prernaturily during 

hiE service period on last 29-12-90, while J. Was a minor. 

After attaining majority 1. app1iecj stating in details th 
family position (left by my Said deceased father) for on 

appointment on compassjorite gi'ound in a post allowable 

a s per my qualification (detaijs already submitted). 

Ihreafter the G..Si1cha' Divr..vjde letter 140,  1Ou7/153,' 

bIE dt,26 Jul 99 demanded requirement of dependents of 

my deceased father and the '.C,achar was kind enough t o  
forward the Same vide his Memo No.CRS.1/93_99/201 dt. 

10-11-99 but due to my ill luck. till date I have not 

favoured with any appointment Lo as to enable me t o  

maintain myself & my younger Si ster in these days of Lrd 
eCznomic crisis. 

I,therefore,most humbly aid respEctfully pray t  

kird honour to consider [ny casf favourably on Comps r 

-e ground and pass neceosry kind favourable order 

appointing 

0 



- 

-2- 

pPointing me in 
a Suitable past allowable under my 

quali.fications which are in dc3taiis submitted long'. 
before, so as to enable me to maintain myself and my 
younger sister, in these days of high price index ,, 

Cqnsidering my case as a ill ated 	son of an 
employee Of Your department, whose Unfortunate 

pOStj0 
is not:expressable in words, iind for this act of your' 
honour's' kindness, I and my yunger sister shall as in 
duty bound ever pray. 

Kindly acknowledge the receipt of my prayer by a 
line in reply. 

OiN 

j 	 I 

Enclo:...Copy of letter bf 
. 	

'GE.Silchar Division.  

1ours faithfully, 

Jry 

(Flimangshu Kumar Sarkar ) 
LEL 	Hiren ChafLdra Sarkar) 

NE3,Nc..228482 Pipe Fitter, 

C/O.SLrj Alok Nath, 
Shib Bari R5d, 

k. O.Tarapur Pt-VU ,Dt.Cacr. Assam. 

{j 

I 

I ,  

't J\p 



6L  
I±GD. 'i/l Th A/D. 	 iJ) 

From : Sri 1Ijmonuhu Kumar 3nrVr, 
3/0. tat. iiiieu CUiicn f.i rkr, 
t1I3 No. 220 1,82, Pipe Fit trr 

- 	C/O. Shri Alok Nath, 
Shib-bnrj. 1(oacj, ltoygarh, 
3ilchar- 788 008, 
P.O. Ta:apur Pt-Vu, 
Diet. Cachar, A3am, 

I 	 Dated  

The Chjf Engineer, 	 I  
Shi1log Zone , 	 I. 

Spren EaLe Falls, 	' • 	 h1.1.:L 	- 793 Oii 
Meghalaya) 	 V  

Sub - 	Prayer for nPr)otht.mentc.,,lIOflthP fçroun'1. 
Ref  fOur ir No.lOO7/12531F1Fdtr.j 06 Julv,199 
Sir, 

I IIaVQ the honour,  lo 11 Ufor. you u1 	l"iin - t' 

£act for favour of your 
p!'U2a1, ymI)athetic conidratjo aad 

£avoublp or(1er. 

Tha 1: Sir, my La th r La t ' Iii r n Ch and ra Sa rka r Wa a pipe Citter unr 	 ', ?1i/ty nnd h had ep1red on 3evj 

oitero. But unfortunately my m0ther died on 
31- 3-1992. My three 0! th-3 3i2tern Ure already marrjf(. 

fl OWIQfld my Younr 4 I- 
Smtj. Seema Surkar have been living in a family and 

drawing
and  ne.thoustwo hunth. thtrtGen Only ) inciU(l1fl 

th r'ierljcai allowan3 of P, 
Mpecis One hdndred ) perflJont1) . 

'Fh: t 	t1 	I (lid Tu 1 	tti1 	lu-i tu ri t:y wh 	my ía Lh-' had died, but row, I animy YourIr nloter both arp maDjrit 
and YJ,OUnTrfliflterJ 	i('tt1s1 	Irz.th 	co1 	 j •.1an 	

e £2L 	 6.0 hI PaY Rs.3oo/( 	
IJunJ per month, Bt Sir, I am recrivi 	rer IJIOrI th 	. 1 21 	frog th 	I)(!liion, which I not 1)Oaaible lor living In th da 	life, becau 	every th1n -V.. .- 	-- 	-V 	

- in the mal-ket i COy, bet,n that, I huv comnp1t 
	my 

V. 	 V V 	 .--. .-- V..- tøhj cij 'trajiijrj 	£ou, the 1 ritIu 	rthal  Srjkonn 	 training   Iatj   th   te, 
-  	--------............... ,   Ca}jar   

in   the   trad   of  Electrician in the 
	 ton /() 1; tii' ZIV. yi'Ii ! 	Xf)(IiIje,j cv: - from 'J' (Pi1321btj. 	

ngo Ln fiomti 	Gu'ah3tI I hvr take SuPerv1jng licence part 
l/2/..5V9A) Althouph I have V 	 - .......V. --.  

experienced In this line but •jb i riot available in our 
we are 	IflP Our life 0ty1 eIn th very Weak pOailon. i1',jI V 	 .-- - -V 	• thia yr 

ir 2000 my ape I goj n" ½ 's yerr, 7 month, 
LI f l( tthlri t th Qp cC 21, 	Qnd my famIly a1jj1 b out from my hOnd 	o, I l'ilncfly rer)ut YD 	L5 

r 

C- 

/ 

uR 

( 	(.on l.cl.. . 



flOtj 
ce my PIOb1em and 

glv0 me aa 'y ua1ifj. 	
. An 

Sir, T hv0 hnr(1 
tltnt ao 	of u 

have appointed at the 	
before a Lew Years a and 

fjome 01 th. have newly appojfll.edo the I3ut, Yet my 	

I At thja, Your honour  Natr1 	 adked we to 
fÜiah (i)cfjt 

rej 	

rind (2) 	
otp 	

wj •ACOdI 	
I hav 	Cflj nlj th0 (l0cufl4pflt 

,ly
you 	

quir from me. And I 
a130 applied to lOner, Cachr who by 

h4.. i 	- 

. • j 
PUtY Corm.j33• vIem !!O.CRS1/989 	
dtd,11199 

'SJUfle 
the marithi 3tht 

	of 	
Our fa11'i1 member. 

	
d I 

al 	
£Ulched the par011 	

tt po 	
berltng L1 qua- 

%to the G.E. Slichar (i1,E, 
	)• ut 

, urlfortonat 	
y 	, no action 

ha3 been thh 

by the autt 
ajfl3t 

the mattrr 
And Sir, I have a) 	

On 
oremalfld(.r on U.ted 

1-2X 

to the uhj01 	

ginep of Shillong Zone 
. 	 Th 

Ennerr, 5at 
	

LoiIt,nofld F'ort 1'llljam , a1cutt21 
. 	

17 orkp1 	
, C/os 9 	o (Dl:napu ) 

The Carr.j0 Eng1n 	
Silchr(ME 	

Anach 	
785 025, 

New 

) Sri 
Ceore ranandea, Ni 

	
f 	

GOvt 
 o f 

 

	

And Yet no rcf)ly 0.1 :Ij 
rnnj 	h:,3 	

V 	iy 

the authorl 	Sir, 	
the 	

lett.. of romainder I ha COCtly 	

lv 
of Income exct th 

I:mjiyrnj 	
ih' 

That Sir, 1 flce my £ut 	
died in the Year 199, our

ly hn 
been Continuo 	

in Ycr ' PQrtt Or ,0 

aPPoinent of 
COmPa32iOnt 

groun but 
fl 	

ft 9 

7 month3 I 
bav not recelvNi 

any 'PP01 	
Oi dpri 

m 	, 	

rec 	

flg 9n 
S, in vi 

ow or tkil I p r y to you r ho Our hi nU 

£QVOUI. 	w.j :} 
3P1)Oifl L,H 	t O:j 	

flr.ajr,n 	
I:) 	

0 

ttj, my (4Uj f ca 	
"ion t1 	'ii 	tha t 

 

cU1 t0 WI tli 	1 1 .1  DIM o 	ir J Cc 	CJ.I 	Jr, 	f,'rj 

U1 

 

ared 
sort 	

U() pri 	
ua11fj 0  

6 	
1/11/3/5./ 	

of p7.  
cj 

97 	f PpOInt 	 Cov 	
So, 	i r, 	tn:iy 

33 Oh 	
r 	

aiiy 
O tIr Job 

deem i 
Prop 	

at Your 	J . 
 t COflj 

Cont(I/7 
) 	

0 
0 	

0 	 - 

Y1TT1rt 1fT01! 



4*4 	

<- 

4; 
•% 	(4 

1ttI-. 	 . 11 

At inot Sir, my far ily p enad)nn  w!.?,l be_toppedaftei' 
3 (three ) montiuo 	F you kindly notice my matter and as soon 
ao pOotJible you give me any types of job in your T)epartinent1f 
ha1l be ever greatful to you . icaure Sfr, my fnanci]. 

coiidi Lion In very wk. .L 1h1 :L.hI)/y_in U few rnpjh:Lt i 
not pOZ3Z3ible to carry on my family by this nhort amount. 

4, 
	

Vjwv"7\ 

H. 	
Yours faithfully, 

4 	 ( Sri Himangohu Sarkar 	) Enclo - 	
3/0. L;tte Hiren Chancira Sarkar, 

Your letter 140.1007/I553, 	M.E., Slichar. 
dated 06 July , 1999. 

-c 2. All required documentn already 
been oubmjtted to the concern authorj ty. 

Copy - forwcirdcd fc r in forinU ti. oi 	ct' • -K 1. Mukhy nlyri Pu rvi. 	K ItIIIUH 

nu ry ftc 	on 	to - 

ILQ. 	E.C. 
I  1(! 	, Abhiynn 	Shakhr , 

E. Branch , Fort Wii1jrm, 
. 11 t 	W • 	 *4A 4 

(rl 	u €th 	7fl. 	'1 
I %• 

I 	I 	II 	$ 4 	I 	II 	I 
ii 	I 	, 	 f 	I 	I 

i 	i 	I 
i 

'i 	I 	( 	14$ 	$1 4 14 	4 	I.I$!I 

	

I 	I 	I 	i 	I 	$i 

1 	 I 	4 
41111 	Ijil 	III 	(I(,.44g, 	1111141 

!i, fl 1 hi I 	I 	ii' 	I :H,hIlW . I I 	II 	I 	I 	•1 i 	I .1 	, 

• 

:Ii 	I.III$$ 	) 	, 	JII1:J, 	IIl;IIu(lu2', 	jij •  

6. 
Shri Georre Fern'ande3, 
3, 	<rih 	Menon 

MIfltQr of Defence 	Govt. Marg, , New 	niii. 	- 	ii• of 
 

,t • 

Poor,  

' I  

•: 	 -. 
	 1,L 	- 
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'1 	't• 	I 

32- ,  

InI 

ANJ 
 

Hea dqua rte rs 
Chief rngjnpr 
Shilloog Zoflp 
Sprad ra,le Pails 
Shill nfl r - 7 0 11 	1 I 

H, 0 	'4 1(144 

Stiri itina,isu I(urr Sarker 
SIO Late Iliren Chandra Sarkar 
0/0 Stiri ilok N&ith 
Shibbari doad, ltoygarh 
S1.1ct4r - 768 Ui8 
IJia 24 Qacnar ( Asaj  ) 

-. 

t:. 

!kL! 1LCu1 FAsslji\AirL it)INnIrNT Gh(JiJ 

Reference your al4licatjon dated 04 Sej 2000, 

As Per this HQ Seniority your nalie stand at 61 No 200 
and in this connection please refrr t1ii 119 letter No. 70201/7/ 
881/rIc(2) dated 11 Aug 2000 0 whprpjnth e  said position has 
also been intimated to you. 

1 	- 

(O jr) 
A0 	 - 

For. Chief r'nglneer 

~,I, oo 
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/ 

The Garrison Engineer, 
Slichar, P.s. Arunach4i, 
Di8t 	Cichar, A8E1n. 

/ 	 R 	- 	rb.... I - .- a - 

pez your lettsr cited abo,, I have Subiait 

formation a5 ôssjr3d. 

Sir, now income is nil due to ban of pension, 
accept day labour. 

Nil. 

2 (two) i.e. 5jf an(,, younger hater. 

i cone) 

_ 	
(ANNEiiflE:I 

t!t 0Dt 	/ 

a 	iu.uu(/L/ft. dt. 11/6/2001. 

Regardings Compassiona appo1nt.tn to t)epond.nts. 

Si i', 

/46 

following in 

a, 

b. 

C. 

d. 

C. 

Yours faithfully, 

• 	 . 	 .•. 	 • ..• 

Dated, Silcher..$ 	 (diaangiu i4jmar Sarkar) 
S/o 1st. Kjr.n ci. Sarker the15 / 	/20.1, 	. ES/228482, P/F 

CA) Alok Nrith 
tip, 1I 	• 4 	4 •, 	l • 	p 	v 	a h 

it • 	I 1 	4 	I 
p 	 ,, 	• 

I 	I 	.'.4. ••  ., 

?' 	:± 

I .  

i. 

• i s 

1 



I ANNE>JRE-3 
¶2. ,' •_ 	 Headquarters 

Cl Ir1 Fi 
I 	I 	I 

bjk Jlls 
Slillong 793011 

2.7 J'pr 2002 

v o  
/ 

7020119J 	JFJC(2) 

OOtv1PASIC)NvIF f\r:mp(:)1tI I 

1erence ycx applicatki duti'd 1 003-i l(. 	I)pGl 1iiiit Ufl(.kl 1) O Sdie:i 	ci ccd)paic,,aIe grcund in ts L\partn,)t 1 ex,y c ycur Jal father Hare)) O)afldra KUfl)ar, FIPpo of GE tchar. 

Ycxir request icr cc1rpass;cate appdttrr, was exarrnecJ by the cipelci aLhc.cjty uncJ'r the rokvant instrutjc 	of Dspt of Pers Tr9 and H)'b30 5Jprcrne C*.wt rulinq oll the subct are enclosed. 

3.Auccuding to ai)ai);e infcrm1jcj, the I 	11f 	WcStaIus of the case:- 

The death of GctA seflt ccE 
	21 2-90 	was SuCl by his ae scn cne daughter,  

The farrily is receMng ne ( lan 1849/- as fairify pcnsIc per i -  h (the aiiit), As such It Is abc the prty line as per OOP&i ncxn. 

(C) The need fcc 
in nediate assistance by Way of ccrpas3ic1ate err cNrrI1t to 

tide cvr the enrgeI)cy and crisis is lacking in this case as the death of the (3ot 5orvnt cccurred u.i.29-12-90 :rae than 11 years back. 

4. 	Alter duq circunpeja),)(i CC4Sideratiai of the circurntaiices of the case in the light ) 010 Cncloed guidelines of CCP&T and also vikxjs judqrrnts of the -bi'blo Suprern Crt arid after a baIance(jajcj cectl 	assesrrs,1 01 the tdSity of the cIrcurrKaie3 of case, the 'cc4rpe(eii authcxilv, it 	regrett 	to tidicn. has nd appIocI your case fci ccpas;K41ate appdntrnent in this 	pnrtrri'. 	
-: t 	_ 

Yojrs faithfully, 

c41y) 

SO I (Pers) 
For aiief Encjr 

8u:Is As ahce 

Cbbri Road, 
Tat aI.lur '.ich;r -.7, 
P :L •.4k.har, 

C,iar (ASSZIITI) 

A %__ i 



rV 
& INsTRuIONs hN) StWREM COURT RULINGS 

/ REGADING THE CHE1v1E OF COMPSSION1\TF APPOIflT!T 

/ DOP &'have envisaged the scheme of cmmpaflsinate appoiritn'ent 
5 follows :- 

.y. 	 I 

The object of the Scheme is to qrant appointment on 
. compassionate grounds to a dependent, family 	inber of a (;overnrntr1t 

Servant dying in harness , ok who is retired on medical qrounc1, 
• thereby leaving the farni.l' in penury and without any means 1,s:E 
.iliveliho.d, to relive the family of the Government servant 

ti •r 	ri Ii1 , ii .1 d'r 	'I Iii 4. 1 ør' 	n'i i' 	h1 p it. get 	ovr 
1 I 	i 	 I 

Providing employment ssistanxce uuder the sdieme of 
compassionate appointment does not !nen employment gerieratir 

. as per existing instructions, guidelines and are not in favo. 
' giving quarxateed corflpa35iDrL'te appointment to dependents as  

matter *9 routing 

While considering a request for ppo.intiiienit on conipassina te 
gound a balanced and 'objective assessment of the financial conc'l.i-
tion 'of the family has to he made taking into account its assets 
and liabilities ( irjclud:Lng the benefits rec.Leved under the vioue 

1 

	

	welfare scheme) and all ether reid.vaiit factorj such as the presence 
of an earning member, size of the family ages of the children and 

, 	the essential needs of the family etc 

In deserving 041505 even where there is already an earning 
member in the family a dependent family iriember may be considered for 
compassionate appointment with prior dpprov1 of the ecret.ary of the 
Department/Ministry concerned who, \ bef ore approving such appointment 
will satisfy himself that grant of compassionatO appointment in.  
justified' having regard to number of c1ependnts assets and lia.bi 
lities left by the Government servant income of the earning member 
as also his liabilities including the fact that the earning member i 
residing with the family of the Government servant and whether h' 

shhouid net be a source of support to othor members of the farr:ily 

In cases where any member of the fain:LJ.y of the deceased o 
medically retired Government servant Is JreUy in epioytneflt 4.n , l 

is not supporting' the other members of the family of the Government 
servant, extreme caution has to be obet'rved in ascertaining the 
ecanomic distress oE the merubers of the family of tie Government 
servant so that the facility of appoinit.uttiit on coip:.LenMte grourtd 
is not circumvented and misused by putting forward the cjound that 
the member of the family •lr:eady eInpi1,d is riot supporting the Jfimi1y 

1inistry/Dep'rtiuent. can corlsi.dI',r: .re(iIiests for coiiipa.i±onLe 
appointment even where the death or L'L'Lrenteilt on medical grounds of 
a Government servant took c.lonq bcicF: say five years or SO 

While considering such bel Led reque•sL; .1 1-. should howeer 'ba kepu 
in vieW that the cricept of compas9ina'L appointmeEiLi is larely 
related to the need for ,jmrrtodiate assjs"c,arLce to the family of the 
Government servant In order to relieve it from economic distreSS 

The very fact that the family has been able to manaq somehow all 
these years shuld normally be taken a adequate 	ef that the 
family had some dependeble [rlfl5 of ibstrice 

Attosto 

L 
• •' ,. 

\A 

4dvocate1 	 -.". - 
--2 -- 	- 



I 
1(g) 	Wther a,  request for coupassiona+ appoirit.rn; Ic holate 
4or tt ay be'decided'wjth reference to the c1at of death or reti- 4 rnent on medical grouj- d of a Gv:nrner!t.- 	irid riot Lhe age of the 
app1jat at the time of consid'ratiori., 

(h) 	rhe ntimber of vacancies for compssicnate quota should be liijtea ,to, 5% of the total vacancies in Group ICI and 'D' to be 
fi1le by direct reoruitrnent on.1y. S 	 : 

I  

The Uon'ble Su.prrre Court of Irtdi in its judgement dated 
April 	193 in the cnte of uriitrr GenerJ. of India and others Vs. G. Marita Rajeswara Rio (1994) 1. 5cc 1.92) hs hr31d that appointment on groundn of descent oJ.early. 	 /-:t.jc1 	(2) of the Constitution but if the .appolntxnent Is cDnfirie. to the son or daughter or window of 
the Go.rrunt servat who dJ.ed in ha.ess and. needs inurtediate appol- " f ntrnen*. on grounds of Imrudiit need of 	st1nc Ln the overitof there bejn 	

othering rrrber in tb'. family .o supplement the loss of irirome from the bread ijnne,; tZj 	.i,ev the economic 1diatre othe nembers  

Further in ii toth 	:. 	dger: ted 	1 t.h May 	94 in the 	ae of Urnesh 
Supreme Court 

}K12..r.r 	Jgp.! .i 	V .o •.: 	-ryann and others the h:. 
principles in thU.; 

1 d.d 	' Mn 	i 	ii. LIe 	.Lo11w.i ng 	iirtpert:ant 
rio:.id. 

(a) 	Only (i(pndlts of drl 	enlçl ovc' dying in harnes; 

l.tVe1,ihod 
leavinq  

)ri 
any means of 

1. 'p1)':'.i.nterl 	...... Otllt 	S. :.riat. 	qroencl. 
(h) 	The who 	jct. of ca..  
appc)in€mri1 j; t.O Jfli1)Le th 
sudden  
frbrri fJ.nr3Iiciaideijtuttr.,n :jt;, 
the 

furi.tly to t,tde over the 
he fflj::f. :.y/the deceased 

it get. over 

() Offering 	(:.';r)IS:3'Lor1.t 	•.ppo3.:1Lfll"tI1t 	a 	a 	matter of course irrespe(-tIVI 	of the finaneja] 	condition of the family 	the dec&ised or ii*.d.tcaily ret:i red 
Governmenj- r1:vt 	is legJJ.y  

(d) 
has 

'.he 	v' i. ni 	tt 	:.r 	the 	ii .li 	:.titoi -.j.ty 	Concerrie I 

Jit 	the 
to 	 ilj  

for 
tn.l 	. 	1. 	is 	ti.Ly 	•LL/J . ... 	 • 	that 	but the p 	,v.isj on 	f- 	tmp.l.oyu, 	nt 	t.h 	f.tnily will 	not 	be ablI3 t 	lflI:t, 	t.he 	I L .1 	'I 	hal: 	Jb 	:1 s 	to 	be offerec 	to the Cligii.; 	:n 	riic 	.1. 	the 	f'mi.iy. 	 S 

laps.. he gi:on 	after 

hj. 
of 	i'ua 	r:.b.1.e 	i:..I 	:id 	it 	is 	not 	vst.c1 	right ('rlJd) 	I.e •>dI:sd 	t 	Liev 	fine 	.jn 	12ut'ure. 
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0.A. NO. 302 OF 2002 

:Shri H.. Sarkar 

• 
Vs- 

Union of India & ore. 

...•.. iespndents 

In the Matter of 

Written Statement submitted by 

the respondents 

The humble respondents beg to submit the para-wise 

Written Statement as foll 	- 

That with regard to paras 1 to 4.9 of the, application 

the respondents beg to offer no comments. 

That with regard to the statement made in paras 

4.10 to 12 of the application the respondents beg to state 

that is not correct. The documents submitted by the applicant 

were forward to the Competent Authority for con sideration in 

terms of various Govt. policy and guideline on the subject. 

Needless to mention here that providing employment assistance 

under the scheme of Compassionate Appointment does not mean 

employment to dependents as a matter of routine as the aim 

of the scheme to grant appointment on compassionate grounds 
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to a dependent family member of the deceased Govt. Servant 

passing in harness, thereby leaving the family penuary and 

without any means of livelihood to relieve the family from 

financial destilution and to help them to get over the 

emergency. 

3. 	That with regard to the statement made in paras 

4.13 to 4.18 of the application the respondents beg to state 

that it is not agreed. The case was forward to the compe - 

tent authority in the department for consideration. The 

Scheme of appointment on compassionate grounds is envisaged 

with the whole object of granting compassionate appointment 

to enable the family to tide over the sudden crisis and to 

relieve the family of the deceased from financial hardship. 

The scheme does not necessarily imply that the depn dent 

of each and every deceased will be offered appointment 

on compassionate ground . The quota for the purpose of 

compassionate ground appointment is only 5%  of the total 

DR vacancies occaring in a year in Group 'C' & 'D' posts. 

Hence no case is considered individually but all the cases 

of various Forination/nits are considered by a Bd of Offrs 

constituted at Ay HQ as per Govt Policy in order to find 

out the deserving oases in accordance with financial 

dista'ess/more indigent in comparison to other similarly 

placed eases against the quota of DR Vacancies occuring 

in a year. 
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The Board of Officers take various aspects as 

stipulate d in MOD letter No. 19(4Y82499/198D(Lab) 

dated 09 March 2001 such as family size including age of 

children amount of terminal benefits, amount of family 

pension and liability in terms of minor child±en, moveable 

and immoveable property so as to find, out the case of 

aecute financial distress/most deserving cases that too 

only if clear vacancy meant for appointment in compassionate 

ground exists within the ceiling of 5% of D? vacancies. 

	

4. 	That with regard to the statement made in 

paras 5.1 to 5.6 of the application the respondents beg 

to state that contention of the applicant is not correct 

as the same are misleading and against real facts. Sub 

Eequent to his father's death while in service, his family 

consisting of 5 members viz mother, 4 Daughters (1 Married) 

3 Unmarried and 1 son (applicant age 14 years ) (now 26 years 

plus)were providing with the following financial assistaflce :- 

DC1G 	 - 	R. 13080/-• 

GPP 	 - 	. 19820/- 

CGEGIS 	 - 	p. 339 cr51- 

leave eneashment 	- Ps. 7416/ 

(e 	Itmily pension 	- Ps. 1275/ - 

ife of deceased had expired on 31 .3.199?. His 

two daughters had got married afterwards. 

	

5. 	That with regard to para 6 of the application 

the i's spondents beg to offer no comment. 
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6. 	That with regard to the statement made in 

para 7 to 10 of the applicatin. the respondents beg to 

state that the board of officers at Ary HQ, had gone 

through the case of the applicant in details Iased on the 

relevant ru le s/guidel1fleS However, due to more deserving 

cases and few vacancies available, the case of the indivi 

dual was not consideid merit oriented for employment 

assistance on compassionate grounds. Therefore, after 

due con side ration in t he light of the fu ide lines of DOP 

and various judgement of the Hon'ble supreme Court and 

that the appointment on compassionate ground is not a 

matter of right and after a balanced and objective assesment 

of the totality of the circumstances of the case including 

the decision of board of officers at Army }, the competent 

authority has rejected the case of the applicant. 

Verificat ion . 
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ViIPICAT ION 

SK Singh, IDSE, EE 	 , presently 

working as Garrison Engineer, Silchar Division , being 

duly authorised and competent to sign this verification, 

do hereby solemnly affirm and state that the statements 

made in para 1 to 06 	 are true to my 

IQi 0 wlC dge and be lie f and those made in pa ra 	b6 be ing 

matter of records, are true to my information derived 

therefrom and the rest are ray humble submission before 

this Hon'ble Tribunal. I have not suppressed any material 

fact. 

And 1 sign this verificat ion in thisp7 th day 

of 	Feb 	, 2003. 

Deolarant. 

S. IC. Singh, IDS• 
E.E. 

Garrison Enginep 

1 	:1 


